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three months during the period of six monthS 
immediately preceding the reckoning. 

3. A union may claim to be recognised as a 
representative union for an industry in a local 
area if it has a membership of at least 25 per 
cent of the workers of that industry in that 
area. 

4. When a union has been recognised, 
there should be no change in its position for a 
period of two yeais. 

5. Where there are several unions in an 
industry or establishment, the one with the 
largest membership should be recognised. 

6. A representative union for an industry in 
an area should have the right to represent the 
workers in all the establishments in the 
industry, but if a union of workers in a 
particular establishment has a membership of 
50 per cent or more of the workers of that 
establishment it should have the right to deal 
with the matters of purely local interest, such 
as, for instance, the handling of grievances 
pertaining to its own members. All other 
workers who are not members of that union 
might either operate through the representative 
unior for the industry or seek redress directly. 

7. In the case of trade union federations 
which are not affiliated to any of the four 
central organisations of labour, the question of 
recognition would have to be dealt with 
separately. 

8. Only unions which observed the Code of 
Discipline would be entitled to recognition. | , 

Meeting of State Labour Ministers at 
Bhubaneshwar 

1859. SHRI IOYANTA ROY : 
SHRI DEBABRATA BISWAS: 

Will the Minister of LABOUR be pleased 
to state : 

(a) whether the Labour Minister of 
Eastern and North Eastern States recently 
met at Bhubaneshwar (Orissa): and 

(b) if so, the decisions taken in the 
meeting? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): (a) Yes, Sir. 

(b) The Conference considered agenda 
items relating to effective implementations of 
Minimum Wages Act, 1948, Bonded Labour, 
Child Labour, Equal Remuneration Act, 
Social Security for unorganised labour and 
Problems of Beedi workers. The conference 
has, inter-alia resolved to minimise variations 
in minimum wages between the states in the 
same region, to provide a component of 
variable dearness allowance linked to 
consumer  price indices tn 

all scheduled employment, to hold annual 
meetings of Labour Secretaries/Labour 
Commissioners of contiguous states to ensure 
uniform implementation in the border areas, 
to strengthen enforcement machinery, to 
conduct surveys and to set up local authorities 
for monitoring the implementation of various 
programmes relating to Bonded Labour and 
Child labour, to prevent gender discrimination 
in wages and to strengthen social security 
systems for un-organised labour. 

 


